IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 8 NCH
AT HYDERABAD '

-
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0.8, 1256/94. 'Dt. of Decision_: §.10.94.
M, Sankarappa «+ Applicant,
Us

1. The Director of Postal Servicss,
Office of the Post Master Gensral,
Andhpa Pradesh, Southern Region,
Kurnogl,
2. The Sr.Superintendent of Post Cffices, _
« Chittor Division, Chittor Dist. .. Respondents.

e

!

i Counsel for the Applicant : Mr. K.G. Krishna Murthy

Counsel for the Respondents: Mr. N.V.Raghava Reddy, Addl.CGSC.

CORAM:
THE HON'BLE SHRI JUSTICE V.NEFLADRI RAD : UVICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN, )

I' ‘ ".2



0.A.N0.1256/94. ‘ o

JUDGME . . Dt:5.10,1994

. =

_ . i _
(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri K.G.,Krishna Murthy, learned
counsel for the applicant and Shri N.V,Raghava Reddy,

learned standing counsel for the respondents,

2, The applican£ is working as Extra Departmental
Branch Post Master (EDBPM), Naniyala Branch Post Office
on provisional basis since 1991, Notification dated
28,.6.,1994 was issued calling for applications for

fi11ling up the said post on regular basis. Then the

applicant and some others applied for the same,

3. | The case of the applicant is that he came to
know that his application was not being considered and
hence he made » representation on 12,8,1994 to R-2
requesting him to consider his application also for
the said post. This OA was filed praying for declara-
~tion that the action of R-2 in not interviewing the
applicant for the post of EDBPM, Naniyala Branch PO
along with other candidtes, is illegal, unjust and
;rbitrary and for further #ix declaration that the
applicant is entitled for regularisation as EDBPM,
Nanimyala BPO, as he completed three years of service
in the said post. |
b4

contd,...e.




To
i.

The Director of Postal Services,
0/0 the Postmaster General, A.P.
Southern Region, Kurnool.

The Sr.Superintendent of-Post Offices,
Chittoor Division, Chittoor Dist.

One copy to Mr.K.G.Krishna Murthy, advocate, 16~2~147/55/C
’ Anandnagar, Malakpet, Hyd.

One copy to Mr.N.V.Raghava Regddy, Addl.gGSC.CAT ., Hyd.,
One copy to Library, CAT.Hyd.
One spare copy. ' '
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It-is not 8 case where the applicant was

4.
4 nformed that his ap

plication would not be considered.

It is even submitted for the aoplicant that thére will
not be any interview for consideration for selection
Naniyala BPO. But at the time

post of EDBPM,
jderation for admi

for the
ssion,

of arguments st the time of cons

it is stated that testimonials would be called for and as
the restimonials of the applicant were not called for,
he is under impression that his case was not being

considered.

ovision for regularisation

There is no PT

of an gDppM who W

5.

of the services

as appointed on pro-

visional basis!and the regular appointment is only on.

the basis of selection.

6. Hence, the applicant is'not entitled to

£ whereby he prayed for regularisation

the second‘relie
The only direction that has

of his services 8% EDBPM,

+o be given at this stage in regard to the first relief

is that 4f the case of
l selection should b

¢he applicant is not considered,

e made in regard to the

then No fina

post of gDBpM, Naniyala BPO without consideration of th-

e applicant also, if his application was in

Lo+ -

the ordera»sgtt..ncn,ﬂﬂu

case of th

7. The OA is ordered accordingly at the admis

stage. No costs. /
(Re RANGARAJAN) (V. NEELADRI . RAO)
VICE CHATRMAN

MEM.BER (ADNlNo)
4t Nnbohen 1994, '},, ; ﬂﬁf(}-‘
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. OROER/JUDGMENT "

M. A.No &/R.A/C.A.No.

O.A.,No.. _ \3—5’@3’.\0\("\‘
! (T.A.No. ' (W.P.NO ! ),":

L]

Admitfed :nd Interim directions :
Issued. MW

... Disposed of with dlrectlons oy //I’:

Di smi sed Lwﬂw—-’ ?u“fg‘f"

Dismigsed as withdrawn

Al‘llow d.

Dismigsed for Default.
Ordegr d/Re- jedted -

No order :1s to costs.
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